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- IN THE HIGH COURT OF‘KARNATAKA AT BANGA LORE

DATED THIS THE 19TH DAY OF MARCH 1994 / '
BEFORE

THE HON'BLE MR. JUSTICE. C.SHIVAPPA.

| .2.NO. 3058171992

Y

S:i. E.Ramédaga, | u////i
S/0. Sri. R.Enggpa, aged
about 24 yeag@ workigg-ﬂéﬁtte;dant

{

(Trage Grad-I, National Qairy

.Research Institute (iﬂdianlCcuncil

" of Agricultural Regearch), adugodi

post; Bangalore<560 030 (now

illegally @ex@iﬂﬁted from service)

. \
\

i ¢ =7

am residing at No.40, East Anjaneya

.Temple Stx:e_et_, Bagavanagudi,

Bangalore-4, | | - ...Petitioner.
(By Sri. B.S.Venkatesh. Adv. ) |

The Union of Iﬂdi&

%presented by its secretary

Ministry of I}aboua‘;. \ -

3.5.55 Bl i3

fre mrasm : ‘
T e B et Bt 0575
wnd a dourt fee gashn O B
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| New Dalhi.
| 2. The Management bﬁ*National
paixy Pesearch imstituts
(Indtsn Council of Agricule
raral éassaxgh) ré§§g5ented
by its H@ad, Aaﬁgodi}
Af;fiff pangalore msse QEGOJH;ﬁ;" ;Q;Raspomdeats..
- (By sxi.- Hedéwr Snatty C GeSaCe for Rel
and sti. M.Vasudeva Rao fcr R=2 )
ghis .. filed under Acticle
226 of the constitution of 1nﬁia, with an aﬁfidavit
:: fL"§ praying tog Quaah th& endors@m@nt dats 5m6-i989 issued
L,_ﬂ,j b : :"«.«.f
by the R-l vide Annexure *E¢ and @tc., . f*j
This W.P. coming on for prly. A E

o . E
hearing thisdsy, the court made the folloaingz
, .

\‘{Z'i;\ -y

"“l 99@-

ORD“'R

Siﬁ;e th@'matter,ip~cpv§xad by the
Judgnent of this Court W.A.No.1544/93, 1t is

taken up for final hearing and the following
order is p&ssé&:o | : \




-3
. In view of the judgment in W.A.No. 1544/93
reported in ILR 1993 KAR 2807 the remedy of the
petitioner 1g?efora the Central Administrative Tribunal.
Therefore petitioner to approach the appropriate
authority.
Retition is dismissed as it does not survive

for consideration.

All contentiona' are left open.

Sd/=Judge.
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.89 The aare anplmanon
meae on, 2 'a ‘1
(b) The date on whlch Adm
Charges called (o] e
(8) Tne date on whigh ehe
Addl C'*'arges are paud....
1d) The date® ‘on:whiei
nopy is reagy... .... ..-“.1.7

{8) Tne date on whi
is defaveyedw__% 11

* EXAMINED DY




CENTRAL ADMINISTRATIVE TRIBUNAL
‘BANGALORE BENCH '

: - Second Floor,
o ; , - . GCommercial Complex,

: Indiranagar, .
‘Bangalore~560 038.

Datedi= 9 A.UG 1994

‘.APP'LICAIIQ\I NQD;IBER 9 14 1 54

T A et - ——

APPLIGANTS: ' | R[3PONDENTS :

S E- Qo\ma&a&v N Secrebary, Mfo Labow, www and,
ey .

TO.

& B8 \/an@fag}\, o
ﬁd}\@@k 43, Eagt Arjaneya Temple shreet
BQ&OW\A@W %mga&m’%aaoz}
‘\G)AJ M)\/
® Jhe thead, k\g\%\m\p\i Delury Qegeams\ Qw&m&
Aﬂ%ﬂ\ugodxx @Wmm 560030
% M Vagudera Row
@ ,Z:ADU CGSC MKCwa '%“i@,

e R - _.'-,,.?.:}'{, R oy Wﬁ»-’?@?ﬁf‘m‘ ST S

t‘”!

Subject:- Forwarding of copies of +the Orders passed by the
Central administirative Tribunal,Bangalore.

Please find enclosed herewith a copy of the ORDER/

| _STAY-ORDER/AINFERFM-ORDER/, vassed by this Tribunal in the above
mentioned applicatior(s) on ‘\8@7'94- =

7 ssued oo '
!o}&[q(/ ' af \,< g\m@.\/
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LA {L'ﬂf DEPUTY REGISTRAR
. ‘ JUDICIAL ERANCHES.



- CENTRAL ADMINISTRAT IVE TRIBUNAL,

—— e ——

BANGALORE BENCH.

ORIGINAL APPLICATION NO. 914/ 1994

MONDAY, THE 16TH DAY OF JuLYy, 1994

Shri Justice P.K. ShyamaundarA

Shri T.V. Ramanan :

Shri €, Ramadass

S/o Shri R. Erappa,
aged about 30 years
uorkino as Attendant
(Trade Grade 1),
National Dairy Research
Institute, Aducodi,
Banoalore -~ 30 | -
tesiding ‘@t Nodr 40y
‘East Anjaneay Temple
Stteet, Basavanagudi,

Bangalore - 560 004,

1.

2.

Shri’

S

"ré

( By Advocate Shri B.S. Venkatesh )
Vs.

The Union of India
represented by its
Secretary, Ministry of -
Labour, New Delhi,

!The Management of
National Dairy Research
Institute, represented
by its Head, Adugodi, .
Bangalore - 560 030.

LR 2 J

Counsel for Cmtral Government)
ORDER
Justice P.K. Shyamsundar, Vice Chairman

Admit.

We have heard both sides.

ads as follouws:

T .

-(-By Advocate Shri M,V. Rao, Standing _

Vice Chairman

Member (A)

Applicant

=

ReSpondents

We think it appropriate to
as? the Office Order under Annexure-B declining reference to

{ 3 .
[ industr1a1 adjudication. The communication in that behalf

Ceeee2/-



J "With reference to the failure of conciliation report' g
No. B (28)/ 88-B4 dated 7.3.89 received from the ALC (C)- _ %

} 11, Bangalore on the above mentioned subject, 1 am direc~
o  ted to say that the termination of Shri E. Ramadasa did not
; ; ' ' constitute retrenchment by virtue of sub-sectien (bb) of

' : Section 2(oo) of the 1.0, Act as it was in accordance with

} the stipulation contained in his appointment order. In

; viem of this the Central Govt. do not consider it neces-

g sary to refer the dispute to adjudication.®

, | ' 3. In this matt'er, which ie a dispute between a workman and an
employer, the former contending that the termination is illegal on -
the basis of not holding any mquiryy‘ t_he Governmenf‘ has taken the

view that the termination itself is valid and did not constitute

- retrenchment by virtue of sub-section (bb) of Section 2(06). of the

‘ s

1.0, Act being in accordance with the stipulatmn in his appointment

.cl__
ordaHmnot have made euch a pos:.tive order g?v-&n-u i }20

_/to a cmtmvecsy-midmws to be resolved by the Tribunal _
after a reference. vAccordin'gl.y, Qe allow this application and quash
the communication un;ader Annexurg-B. and give a direction to R-1 to
refer the applicant’s case for adjudication before the appropriate V
VInduatnal Tr:.bunal. Let a copy -of this order be sent to the respon-
'dents for compllance within three months from the date of receipt of
_ thé ‘same.

4, We notice the controversy has arisen in the year 1989 and the

" applicant has approached the High Court :ofi%arnataka'~ea;rlivg_r.:» -1t is -

. only on 19+3.94, the Hon'ble H:’,ﬂgh‘Cog;x_:'t'dire.ct{sd the applicant to .. .

approach the appropfiatve forum for redressal of his grievances and

thereafter he has approached this Tribuhal. In the facts and circum- :

stances of the case, we do not see any reason to regect this appllca-

e tin as barred by limitation or latches., Government will now take

T NSTRAT,
@CNS /"AS ps to take up the case and make a reference without raising any
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